CENTRAL ADMINI%TRATIVE TRIBUNAL PRINCIPAL BENCH
mﬁfmosiso%yggi?m

New Delhi: this the 28 day of November,2000%

HON'BLE MRLS.R. ADICE VICE CHAIRNAN(A).
HON'BLE DR, A’MEDAUALLI}NEMBER(J)

Mahood. Sa fary
S/o Sh'ZBFar N881b

R/o 1090 Ladhavalay

Chauri Galiy : . o
Muzaffar Nagar,(Up) esese s Applicanty

(By Adwocate: MrsiMeera Chhibber)
vﬁérsus

19 Union of India,
- through
Secretary,
Ministry of Communicatlon,
Sanchar Bhauan
patel ChoukJ
New Del hlo

25! Chie? General Manager,
Up Circle(uest),
Rajpura Roady
Windlows' Shopping Centre,
_ Dehradun (Up),

3% Gener9l Manager
Telacom Dlstrlct Mee ruty,

(UP) * : oooooo.RBSpUnden L,S.
(By Advocatez Shri VSR Krishna)

ORDER

SR:AdigeluC

‘ Applicant seaks removal of anomaly in pay
Fixation in regard to him ascompared to s/Shri Umesh Kumar),
Jai Singh Rana and Kanhaiya Ldl,iand_prays for fixation
of pay in the scale of Rsi425-700 Usedfe 510,82 Wi th

consequential benefitss

23 Heard both sidesy
3? ‘ Admitteﬁly as per_réSpondents} circular dated

6:2{85 (AnnexurefPfIU Colly) those draftsmen who vere
in service on 155,82 who possessed the requisite
qualification vere entitled to the revised scale of

%4425~700, Applicant as per his oun avements in the

0A was given offer of sppointment om 13.1782, =nd
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Wwas asked to joih service on 5.10._82 (Annexure=p=3),
4 o Thus on 1 3.5.;82 applicant was not inm

service and hence is not entitled to the revised

il
,,,,,

pay fixation in the scale of RG425-700%

- /9 /yj /7 Cﬂl’l/[‘. ’)7 s
5 Rasponeris however complaing that persons

named in pa.r..a_i abovey who were also not in service

on 1355“{‘82 have however been granted ﬁhe benefits

of revised pay fixation in the scale of R§425-7007

It is argued.on his beghalf fhafc al though respondents

in their reply to para ,4\?1_2_ and 4;2%1 30f _the 0A havye
acknquledged_thqt f‘ixv_atiqrﬂ! of pay of Shri Umesh Kumarp
in révi sed__scalga,of_‘_ﬁs%@;'jao vas in contravention of
instructions  and instrugtion had been issued to
uithdraW the wrong revision of pay, the seme was not
being implemented,and the persons named in bara 1 above,
were continuing to enjoy:the bensfits of the semel

and applicant was thus being discriminated againstd

6 The plea of disctimination can be advanced in
furtherance of the rule of lay, not against ity If

the persons named in para 1 above are illegally being

granted certain bensfits, applicant has no enforcsable

legal right to compel respondents to commit another

illegality in his fawours Whet respondents should do is
to ascertain the circumstances in which the ptersqns m en tiored
in para 1 above have been granted pay fixation in the
scale of RL14252700, and if they,ére satisfied that
their pay has urongly been fixed in the scalé of Rs,425=7005
as they sem to be in the gase of Shri Umesh Kumar,
respondents should enforce: their decision to withdraw the
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Wrong revision of pay in agordance with law after

putting those persons to notice,and also consider

7
ordering recoveries, sugh that the wrong is not
'pe:pghuated leading to heart burning amongst othe;‘s’%
This should be done within @ specified time framey
preferably within. 3 months from thedate of receipt

of a copy of this ordery

74 _ Sub;;ect to what has bgen stated in para 6

above, the DA is dlsposed ofdl No costs]
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( OR.A \!EDA\IALLI) (5IRLADIE )7
MEMBER (3) VICE CHAIRMAN(A)%

fug/




